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IN THE CENTRAL ADMINISTRATflJE TRIBUNAL 	HYOERABAD BENCH 

AT HYDERABAD 

M.A. 332/94 
in 	 1. 

O.A. 398/93. 	 Ut. of Decis ion : 22-9-94t 

Mt. T. kledantam 	 .. Applicant/ 
Applicant. 

Vs 	 -- 

Gout. of A.P. rep. by 
the Chief Secretary, 
General Admn. Departmmt, 
Hyderabad - 500 022. 

Union of India rep. by 
the Secretary, Oeptt. of 
Personnel & Training, 
New Delhi - 110 001, 	 Respondents/ 

Responden ts. 

Counsel for the Applicant! 
Applicant. 	Dir. C.Suryanarayane 

Counsel for the Respondents! 

I 
	 Respondents. : Mr. N.R.Devaraj,Sr.CGSC.(R-2) 

Mr.D.Panduranga Reddy, 5p1. 
counsel for A.P. (R-1) 

COP AD1: 

THE HON'BLE SHRI JUSTICE V.NEELADRI PAD 	VICE CHAIRMAN 

THE HDN'BLE SlIP! R. RANGARAJAN : MEMBER (40Mw.) 
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'S 

MA.332/94 in OA.398/93 

	 (0 
ORDER 

( As per Hon. Mr. Justice V. Neeladri Rac, UC ) 

Heard Sri Suryanarayana, learned counsel for the 

applicantand Sri N.R. Oevaraj, learned counsel for R-2 

and Sri D. Penduranga Reddy, learned counsel for the 

R-1 

2, 	This MA is filed by the applicant in the CA praying 

for direction to the respondents to pay the tnterêst aer 

the amount has to be pa%d by order in the Oh. 

It is submitted for the applicant that the said 

interest was already paid. 

As-.th±sMA had become infructuous, accordingly 

it is dismissed. 	No costs../ 

¼ 

(R. Rangarajan) (v. Neeladri Rao) 
Nember(Admn) Vice Chairman 

4 
I, 

Dated 	: Sept. 22, 
Dictated in Open 

94 	 /1 	1 
Court 

N:) flputy Registrar(J)CC 

To 
The Chief Secretary, Gavt.of A.!'., 
General Administration Dept., Hyderabad-22. 

sk 
The Secretary, Union of India, 
Dapt.of Personnel & Training, New Eelhi-1. 
One copy to Nr.C.Suryanarayana, Advocate, CAT.HYd. 

one copy to Mr.N.R.D3vraj, Sr.CGSC.CAT.Hyd. 

One copy to Mr.D.Panduranga Reddy, Spl.Counsei for A.P.Govt.CAT.FTy 

One copy to Library, CAT.Hyd. 

One spare copy. 
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TYflL. BY 

COMLARED '2? 

CF;EC10ED BY 

A2P ROVED BY 

IN TEL CZ 'TRAL AD:yJISTp?.TIvE TLILUNAL. 
- 	TiYiEp;BAc BElCH AT HYLER.;&•D 

.t. 

TI:E EONfl3L: R.JUSTICE V.NEEL?.E,pI PAD 
V10E-Cj•ip3jjjç 

ALN D 

TEL hO'.LE.'ir.p_pjj'crcjpj1j1q 	M(IJL.I.r) 

-' 

OJkDER/LJmM1nJrn 	 - 

M.A.No./R/C.A.No. % 

it 
	

in 

O.A.No. 

(T.ANo.- 	 (W.P.MO 

Admitted and Interim directions 
IssuecfC L 

\ 
of with direc 

Dismissedtas withdrawn 

Dismissq for fau1t. 

Orderrj/flejected 

No order as to Costs. 
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